
Notification No.134/Estt./E-6/DHC                                           Delhi, the 6th

 
 August,2001 

In exercise of the powers conferred by Section 7 of the Delhi High Court 
Act,1966 read with Article 227 of the Constitution of India and all other powers enabling 
it in this behalf, the High Court of Delhi with the previous approval of the Lt. Governor 
of the Govt. of the N.C.T. of Delhi hereby makes the following amendments in Schedule 
appended to Chapter 17 of High Court Rules & Orders Volume IV (1966 Edition), 
regulating the fee regarding preparation and supply of attested copies of records of Civil 
and Criminal Courts by all the Copying Agencies in Delhi Subordinate Courts under the 
control of the District & Sessions Judge, Delhi :- 
 

1.  THE FOLLOWING SHALL BE SUBSTITUTED FOR THE EXISTING 
SCHEDULE APPENDED TO CHAPTER 17 (1966 EDITION) :- 

 

SCHEDULE 
(See Rule 11) 

 
(a)  Fee charged for 'Ordinary Attested Copies' :On an application for 

'Ordinary Attested Copies' Rs. 5/- per page irrespective of number of 
words/lines shall be charged and a uniform extra fee of Rs. 10/- shall be 
charged as 'Processing Fee'. 

 
(b)  Fee charged for 'Urgent Attested Copies' :On an application for 'Urgent 

Attested Copies', i.e. copies to take precedence of other copying work, Rs. 
5/- per page irrespective of number of words/lines shall be charged and a 
uniform extra fee of Rs. 25/- shall be charged as 'Processing Fee'. 

 
NOTE :- These amendments shall come into force with immediate effect. 
 
 
 

BY ORDER OF THE COURT 
 
                  Sd/- 
(BHARAT BHUSHAN) 
        REGISTRAR 

 
 


